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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE
w BENCH, KOLKATA.

OA No. 149/EZ of 2025

IN THE MATTER OF:;

Madan Mohan Rout Applicant
-Versus-

State of Odisha and Others Respondents

COMPLIANCE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2

I, Sri Dibya Jyoti Parida, aged about 38 years, S/o Prasanna Kumar Parida, at
present working as District Magistrate & Collector, Puri A/PO: Puri, Dist-Puri, <
do hereby solemnly affirm and state as follows:-

1. That I am the Respondent No. 2 in the present O.A. and well acquainted

bs
with the facts of the O.A. and competent to swear this affidavit.

PURI

2. That I have gone through the petition filed by the petitioner and the J
orders passed by the Hon’ble Tribunal thereon. 3
=
. o
3. That the present affidavit is being filed in compliance of the order dated
30.01.2026 passed by this Hon’ble Tribunal.

4. That, the Block Development Officer, Puri Sadar Block (Respondent

No.4), the Superintending Engineer, Drainage Division, Puri

ﬁ?ﬁﬁebpondem No.5) and the Tahasildar, Puri (Respondent No. 6) have

4 d -bgen requested vide this office letter No. 4186/Judl dt- 17.11.2025, letter
Sf.;-: g, \\ N'q 4187/Judl dt- 17.11.2025 and letter No. 4189/Judl dt- 17.11.2025
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respectively for implementation of the order dated 04.11.2025 passed in
NGT Case No.149 of 2025 and payment of cost of Rs. 10,000/- each
within one month.
Copy of letter Nos. 4186/Judl dt- 17.11.2025, letter
No. 4187/Judl dt- 17112025 and letter No.
4189/Judl dt- 17.11.2025 respectively is annexed

herewith as Annexure-D/2 Series.

5. That, the Superintending Engineer, Drainage Division, Puri(Respondent
No.5) , Tahasildar, Puri (Respondent No. 6) and the Block Development
Officer, Puri Sadar, Block (Respondent No. 4) have submitted their
compliance report vide Letter No. 2061/WE dt- 02.12.2025, Letter No.
12112 dt- 02.12.2025 and letter No. 8671/GP dtd. 04.12.2025
respectively. It is revealed from the report of the Superintending
Engineer, Drainage Division, Puri that, as per the direction of the
Hon'’ble National Green Tribunal, Eastern Zone Bench, Kolkata and the
recommendation of the Joint Committee the required estimate for
construction of the drain aside/around the “landia Pokhari’ has been
prepared for an amount of Rs. 94.13 lakh for construction of the above

said drain and submitted to the Competent Authority vide their letter No.

D7\ PP Pl
COLLECTOR, PUss

72031 dtd. 25.11.2025 for necessary administrative approval of
Government. However, the aforesaid estimate does not include the cost
towards land acquisition required for execution of the above project,
which is essential for its implementation. Further, he intimated that, the
compliance with the order dated 04.11.2025 passed by the Hon’ble
National Green Tribunal, Eastern Zone bench, Kolkata, the costs of Rs.
m,oom- (Rupees Ten Thousand) only has been deposited through

7 " ipand Draft, bearing DD No. 787886 dated 01.12.2025 drawn in
*  Shashishekhar Dash |-

(| odisha,pyr " javqur of “Registrar, National Green Tribunal,” payable at New-Delhi.
‘\m Regd. No-2381/0¢ ;
ll
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The Superintending Engineer, Drainage Division, Puri has submitted the
demand draft of Rs. 10,000/~ (Rupees Ten Thousand) only to the

Registrar, National Green Tribunal Eastern Zone, Bench Kolkata vide

Office letter No. 2054 dt. 01.12.2025 through Courier Service to

the direction of the Hon’ble Commission.

his
ensure timely compliance with
Further the Superintending Engineer, Drainage Division,

Puri vide his letter No. 630/WE dt 10.03.2026 has intimated that, the
competent authority Drainage Division after examined the matter has
decided not to take up the work by the said organization as the water

body “Landia Pokhari” is under the jurisdiction of the Grama Panchayat

and the said Pokhari lies under the PR & DW Department. The

communication received from the Addl. Chief Executive Engineer,

Drainage Circle, Bhubaneswar by the Superintending Engineer,

Drainage Division, Puri enclosed in the report of the Superintending

Engineer, Drainage Division, Puri may kindly be referred to.

Copy of the letter No. 2054 dt. 01.12.2025 along with
the copy of the demand draft bearing DD No. 787886
dated 01.12.2025, Copy of the Courier Receipt and
copy of the letter N0.630 dt- 10.03.2026 are annexed

here with as Annexure-E/2 Series.

Doty o Pﬁ«: AL

In compliance to the order dated 26.08.2025 of the Hon’ble
Tribunal passed in O. A No. 149 of 2025 regarding construction of RCC
storm water drain around the Landia Pokhari under Puri Sadar Block, the
Additional Chief Engineer, Drainage Circle has returned the proposal

inter alia indicating that the work falls under the jurisdiction of Grama

,,):ﬁ?q:;im\\l’anchayat and suggest to consult with Panchayati Raj Department. It is
LY - N ) . .
r \ “ﬁ}r‘tment to mention here that, consequent upon notification of Puri as a
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within the jurisdiction of the Urban Local body. Therefore, bringing the
*’ proposal work within the administrative domain of the Housing & Urban
Development ~ Department,  the Commissioner, Puri Municipal
Corporation, Puri was requested to take necessary steps for preparation
of a fresh Detail Project Report (DPR) and submission of the proposal
before the Housing & Urban Development Department at an early date
as to ensure time bound execution of the work & compliance of the
directions of the Hon’ble Tribunal vide Dist. Office letter No. 1165/Judl.
dt- 10.04.2026.

Copy of the letter No. 1165 dt. 10.04.2026 of the
Collector, Puri is annexed here with as Annexure-

FL2.

Similarly, the Tahasildar, Puri has reported that, the cost amount

of Rs. 10,000/~ (Rupees Ten Thousand) only has been deposited in
personal capacity vide Demand Draft No. 444197 dt. 01.12.2025 in favour
of the Registrar, National Green Tribunal payable at New-Delhi. The
compliance report along with the original Demand Draft has been sent to
the National Green Tribunal, Eastern Zonal Bench, Kolkata vide a private
courier service (DTDC) on 01.12.2025. The tracking number of the
package is V4000564908. Further, the Tahasildar, Puri in compliance to
the orders of the Hon’ble N.G.T, informed the households to prevent
discharge of liquid or dumping of solid waste. The Tahasildar, Puri has
issued notices twice to the said households for appearance before the
Tahasildar, Puri at Tahasil office, Puri. But none of the households
appeared before the Tahasildar, Puri despite of adequate service of notice,

e Therefore, necessary steps for punitive actions have been planned to be

\taken against the said households as per the provisions of the Orissa

\r\R1gat10n Act, 1959 and the Orissa Land Reforms Act, 1960.
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The Tahasildar, Puri further submitted a report vide his letter
No. 4699 dt. 10.04.2026 which reveals that, the Tahasildar, Puri had taken

prior steps for implementation of the recommendations of the Joint

Committee as per the order dated 26.08.2025 of the Hon’ble National

Green Tribunal, Eastern Zone Bench, Kolkata and directions received from

the office of the Collector & District Magistrate, Puri is as follows.

(i)  Notices to the general public residing around the periphery of the
water body- Landia Pokhari were issued to appear & to submit their
response with respect to the contents of the present application. As
per the field report dated 14.10.2025 submitted by the Revenue
Inspector, Sasandamodarpur under Puri Tahasil, there were 21
(twenty one) residents who were found to be discharging waste into s
the water body. Hence, a group notice to all the 21 (twenty one) dj (
residents was issued on 31.10.2025, where the date of hearing was =~ ™~
fixed on 11.11.2025 at 11.00 A.M in order to provide enough time
to the residents to appear submissions in their claim. How-ever, none
of the residents appeared before the Office of the Tahasildar, Puri on
11.11.2025. Hence, further steps were taken to issue individual

~
notices to all the residents on 15.11.2025 where the date of hearing _f 5
was scheduled to be held on 24.11.2025 at 11.00 A.M. before the <)

Tahasildar, Puri. However, the residents wilfully chose not to appear

before the Tahasildar, Puri. As no resident had appeared before the

Tahasildar, Puri despite service of notices in two attempts, in

accordance to the principles of natural justice, the Tahasildar, Puri

could not take any initiatory coercive action against the residents

57T o residing in the periphery of the water body until 25.11.2025. It is

/ \;‘_/-.“_4_ o pertinent to mention here that, all the aforesaid notices were issued

*

- \_ ‘_&n the local language (odia) in the name of 21 (twenty —one) residents

NE _.-j';'lwho were residing in the periphery of the water body.
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Copy of the letter No. 4699 dt. 10.04.2026 of the
Tahasildar, Puri along with the copy of the field enquiry
report of the Revenue Inspector, Sasandamodarpur,
Puri Tahasil dated 14.10.2025 and copy of the 1* group
notice dated 31.10.2025 and copy of the individual
notices issued to all 21 (twenty-one) residents dated
15.11.2025 have been annexed here with as Annexure-

G/2 Series.

(i)  That, on 04.12.2025, a final notice was issued to the residents
residing around the periphery of the water body to appear in person
to show cause as to why action shall not be taken against them for
the wilful discharge of waste into the water body Landia Pokhari.
Individual notices were issued to all the 21 (twenty-one) residents in
both odia and English with an intimation to appear before the
Tahasildar, Puri on 12.12.2025 at 11.00 A.M.

Copy of the Odia and English Notices dated 04.12.2025

have been annexed here with as Annexure-H/2 Series.

(iii) That after receipt of final notice by the residents residing around the
periphery of the water body had appeared before the Tahasildar, Puri
on 12.12.2025 at 11.00 A.M. and submitted that they are willing to
co-operate and shall stop discharging waste in any form into Landia
Pokhari. They also agreed to the steps proposed by the Tahasildar,
Puri for protection of the water body which included not only

= \vemoval of the visible encroachments including a Temple, Work

S X
" ‘a2
%\9’*\ hops and temporary houses but also bushes surrounding the water

%“ Shaghighors \ ‘D\Q\dy Therefore, the date of the eviction of the encroachments was
il Qdjgy, o 33
Fe

u&-gl.jl ; 1-:- i

. N1 1 "ﬁxed to 24.12.2025.
\‘*\* A
‘\"‘,_ ,: K ;:1‘&6
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(iv)  That, on 24.12.2025, a joint team of Revenue Officials, Police
personnel, Fire Service personnel, TPCODL, (Electricity DISCOM)
led by the Tahasildar, Puri led the eviction exercise around the water
body.

Copy of the photographs of the day of eviction on
24.12.2025 have been annexed here with as Annexure-
JI2.

(v) That, it is humbly submitted that, a barbed- wire fence was also
constructed around the water body in order to ensure protection of
the water body from any further encroachments.

Copy of the photographs of construction of barbed-wire
fencing around the periphery of Landia Pokhari have

been annexed here with as Annexure- K/2.

,’ﬂ%

6. That, the report of the Block Development Officer, Puri Sadar, Block

e

reveals that, for compliance of the order dated 04.11.2025 of the Hon’ble
N.G.T, Eastern Zone Bench, Kolkata, the B.D.O. Puri Sadar, Block has

Iy ot

deposited the penalty amount of Rs. 10,000/- (Rupees Ten Thousand) only
in personal capacity vide demand Draft No. 916028 dtd. 04.12.2025 in

.mac'mmw

O,

favour of the Registrar, National Green Tribunal, payable at New-Delhi.
The compliance report along with the original Demand Draft has been sent
to the National Green Tribunal, Eastern Zone, Bench, Kolkata vide Speed
Post of India Post on dated 04.12.2025. The Tracking No of the post is
E£0822817844IN.

Copy of letter Nos. 2061/WE dt- 02.12.2025, Letter
No. 12112 dt- 02.12.2025 and letter No. 8671/GP dtd.
04.12.2025 is annexed herewith as Annexure-L/2

Series.




7. That, it is humbly submitted that, the Block Development Officer, Puri
Sadar Block has submitted a further report vide his letter No. 1567/GP dt.
09.04.2026 which reveals that, the Block Development Officer, Puri Sadar,
Block had taken prior steps for implementation of the recommendations of
the Joint Committee as per the order dated 26.08.2025 of the Hon’ble
National Green Tribunal, Eastern Zone Bench, Kolkata and directions
received from the office of the Collector & District Magistrate, Puri is as

follows.

Copy of the letter No. 1567 /GP dtd. 09.04.2026 along
with its enclosures of the Block Development Officer,
Puri Sadar, Block is annexed here with as Annexure-
M/2 Series.

oy

(a) That, the awareness meeting involving the general public & households
living nearby Landia Pokhari was conducted on 04.12.2025 in the
Ramanchandi Community Hall of the locality involving identified
households, local residents, local Ward Member (Ward No. 6), Sarapanch
and Panchayat Executive Officer of Gopinathpur Gram Panchayat to
sensitize them regarding not to pollute Landia Pokhari by dumping waste

into it. Further, in the said meeting the participants were sensitized to

O, Fort”
CSALECTOR, PUM

dispose of source segregated waste through Battery Operated door to door
waste collection vehicle operated by Gopinathpur Gram Panchayat.

Photograph of the awareness meeting is annexed as
annexure B/4 Series in the report of the Block
Development Officer, Puri Sadar Block may kindly be
referred to.

(b) That, the water bodies of Landia Pokhari and its surrounding areas have

1 identified Cleanliness Target Units (CTUs) for regular cleanliness




/ % -

Grama Panchayat to ensure cleaning of waste dumped at site. Legacy waste

at the site was cleaned on 04.12.2025 by Gopinathpur Grama Panchayat.
-

Photograph of the site before & after cleanliness drive
as on 08.04.2026 is annexed as annexure C/4 Series in
the report of the Block Development Officer, Puri
Sadar Block may kindly be referred to.

(¢) That, the door to door waste collection vehicle is being operated on a
daily basis by the Gopinathpur Grama Panchayat to collect source
segregated wastes from households and establishments around the
periphery of the “Landia Pokhari”.

Photograph of door to door waste collection is annexed
as annexure D/4 Series in the report of the Block
Development Officer, Puri Sadar Block may kindly be
referred to.
8. That, the answering deponent craves leave of this Hon’ble Tribunal to add
or amend the affidavit if necessary.
9. That, the averments made in the present application which have not been
specifically admitted are deemed to have been denied.
10.That, I am to humbly submit that, the statements made above in Para 1 to
3 are true to the best of my knowledge and belief and those statements
made in Para 4 to 7 are true to my information derived from the records
and the statements made in Para. 8 to 10 are my submissions to this Hon’ble
Tribunal 1 believe the information to be true as per available official

records.

Identified b

0.(\,\,\;)&%&\(: Qw\ﬂn
EPONENT
5 GOLLECTOR, PUR

_—==(jQvernmen Pleader, Puri
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° VERIFICATION

1. Sri Dibya Jyoti Parida, aged about 38 years, S/o Prasanna Kumar Parida, at
present working as Collector, Puri do hereby solemnly affirm and verify the

contents of paragraph are true to my knowledge and that I have not suppress any
material facts. I sign this verification today on dated 1S4k Apt \2026 A N. /F N.

being present in my Office Chamber.

Puri \‘i
Dt. .04.2026 lQ‘IFIC

WW.PUN

Solemnly affirm before me by Sri Dibya Jyoti Parida, who is

‘dentified before me by Sri Ashok Kumar Swain, Government Pleader, Puri

whom I personally known.

This the day of 51hApril, 2026.

Due to non-availability of cartridge papers white thick papers are

s to T

Dated...f-5.0-U-9.b pefore the an this.[iS
dav BY 2P .5’ g @’b'ﬁéﬁ)"" Addl. Government Advocate

Sntemunly Affrns 82 Swnpd
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FRAR 99° BRI AR sneq QiR , 9o
FFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, PURI

Tel: 06762- 222033 (R) 222034 (0) = Fax No. : 223939
Website: www.purl.nio.in,E-Mall: dm-puri@nle.in

E-Mall ID- : judicialpuri2023@gmail.com
(Judicial Section) i

Letter No. ) @, Mudl.dt 13-11-25 - k/

To
The Superintending Engineer, Irrigation,
Drainage Division Puri
Sub: 0.A No. 149 of 2025/EZ filed by Sri Madan Mohan Rout -Vrs- State of Odisha &
Others before the learned National Green Tribunal, Eastern Zone Bench, Kolkatta.
Ref: This office letter No 3939/Judl dt 29.10.2025 to your address.
Sir,

In inviting a reference to the letter on the subject cited above, I am to say that the
Hon’ble NGT has taken up the aforementioned case on 04.11.2025. The case has been adjourned to
30.01.2026 for further consideration and in the said order the Hon’ble NGT has directed to take
immediate action for restoration/ rejuvenation of ponds/ water bodies by preparing appropriate
action plan. You were instructed vide letter under reference to submit estimate for construction of
drain as per the recommendation of enquiry comm ittee to the Govt. in Water Resource Department
for necessary approval, but no response in this regard has been received by the undersigned yet.

In enclosing herewith a copy of order passed on dt 04.11.2025 in OA No 149 of
2025/EZ you are hereby instructed to take expedited steps for submission of additional estimate for
construction of drain in Landia Pokhari for keeping the hygiene of the pond. Furthermore you are
also instructed to comply the orders passed by the Hon’ble Tribunal within two months & ensure

payment of cost of Rs. 10,000/~ within one month unfailingly.

Treat this as Extremely Urgent.

Your@tTfully,
U’& U . B
M Addl. District Magistrat@}vl}i.‘\’& |

o
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F/CE OF THE COLLECTOR & DISTRICT MAGISTRATE, PURI

.‘*, Tel. 06752~ 222033 (R) 222034 (0) Fax No.: 223838
g Website: www.puri.nie.In E-Mall: dm-purl@niedn
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E-Mall ID- ; judicialpuri2023 all,com

(Judicial Section) YN —
Letter No. gudlat (A=K T
To Yrey ™ .
The Block Development Officer, Puri
Sub: O.A No. 149 of 2025/EZ filed by Sri Madan Mohan Rout -Vrs- State of Odisha &
Others before the learned National Green Tribunal, Eastern Zone Bench, Kolkatta.
Ref: This office letter No 3936/Jud! dt 29.10.2025 to your address.
Sir,

In inviting a reference to the letter on the subject cited above, I am to say that the
Hon’ble NGT has taken up the aforementioned case on 04.11.2025. The case has been adjourned to
30.01.2026 for further consideration and in the said order the Hon’ble NGT has directed to take
immediate action for restoration/ rejuvenation of ponds/ water bodies by preparing appropriate
action plan. You have been instructed vide letter under reference to make awareness among the
general public & nearby households not to pollute Landia Pokhari and also to take necessary steps
for cleaning up the pond. The compliance report of the same letter has not yet been received so far.

In enclosing herewith a copy of order passed on dt 04.1 1.2025 in OA No 149 of
2025/EZ, you are hereby to instructed you to take expedited steps at your level for compliance of
the orders passed by the Hon’ble Tribunal within two ‘months & ensure payment of cost of Rs.

10,000/~ within one month unfailingly.
Treat this as Extremely Urgent.

Yours f{\ilthl}f,
N
S w . Addl, District Magistrit\e‘, lﬂll}g
Memo No. || 2& /Judl. dt. = L o

Copy forwarded to Sarapanch, Gopinathpur GP for information and necessary
action. He is requested to remove the solid waste in regular interval from the pond with the help of

‘ PRI memb‘e;% oA :
| . | ;
' / W Addl. District Magistr‘iﬁ; ylllr'l\)g :|

-f:'/.‘ Y ._
) ‘..ﬂ’&" Hect™” pus
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(| SRaR e fq ARsgeq auduma, 9o
OFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, PURI

A Tel: 06752- 222033 (R) 222034 (0) Fax No.: 223839
ﬂ- Website: www.puri.nic.in E-Mall: dm=-puri@nie.in
E—(\
E-Mail ID- : judicialpuri2023@gmail.com
(Judicial Section) \ s iy
Letter No. MJudl dt V-l - S \ UM -
To Y124 al \
The Tahasildar, Puri
Sub: O.A No. 149 of 2025/EZ filed by Sri Madan Mohan Rout -Vrs- State of Odisha &
Others before the learned National Green Tribunal, Eastern Zone Bench, Kolkatta.
Ref: This office memo No 3937/Judl dt 29.10.2025 to your address.
Sir,

In inviting a reference to the letter on the subject cited above, I am to say that the
Hon’ble NGT has taken up the aforementioned case on 04.11.2025. The case has been adjourned to
30.01.2026 for further consideration and in the said order the Hon’ble NGT has directed to take
immediate action for restoration/ rejuvenation of ponds/ water bodies by preparing appropriate
action plan. You have been instructed vide letter under reference to issue notice to the house owners
who are residing nearby Landia Pokhari not to discharge any kind of liquid or dump any solid
wastage into the Landia Pokhari for keeping the hygiene of the pond. The compliance report of the

same letter has not yet been received so far.
In enclosing herewith a copy of order passed on dt 04.11.2025 in OA No 149 of

2025/EZ, you are hereby to instructed you to take expedited steps at your level for compliance of

the orders passed by the Hon’ble Tribunal within two months & ensure payment of cost of Rs.

10,000/~ within one month unfailingly.

Treat this as Extremely Urgent.
Yours fa?hfully,

Addl. District Magisn}a%i kgll:ﬁ




D — . |
- X' =

N FRA°QQaaIE, 8R4I

\Y Annexure - £ /é_éeiju

N N
\"_ OFFICE OF THE SUPERINTENDING ENGINEER

e
“\DRAINAGE DIVISION, SHREE VIHAR, PURI
N Email id; - eeddpuriigmatl.com

Date. 01.12.2025

Letter No. 2054
TO

THE REGISTRAR
NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH

KOLKATA
Subject: Submi‘;éidn E)l' Demand Draft towards costs in compliance with order
dated 04:11.2025 in OA No. 149/2025/EZ.

Respected Sir,
years, Son of Jadunath Mallik,
ineer, Drainage Division, Puri,
lication No. 149/2025/EZ,
Others., most respectfully

I, Shri Ramakanta Mallik, aged about 48
presently working.as. Superintending Eng
Odisha (Respondent No. 5) in Original ApP
Madanmohan Rout versus State of Odisha &
submit as follows:

1. That | seek-to.place on record my compliance with the order dated
04.11.2025 passed by the Hon’ble National Green Tribunal, Eastern
Zone Bench, Kolkata, in the above-mentioned matter.

2. That in pursuarnce of the said order, I am depositing the costs imposed
by the Hon'ble Tribunal by way of a Demand Dralt, bearing DD No.
787886, drawn in favour of “Registrar, National Green Tribunal”,
payable at New Delhi, as directed by the concerned authorities.

3, That since ] am presently posted in the State of Odisha and considering
the geographical distance and administrative constraints, the said
Demand Draft is being sent through courier to ensure timely
compliance with the directions of the Hon'ble Tribunal.

4. You are requested t0 kindly accept the enclosed Demand Draft as due

compliance with the order dated 04.11.2025,

e —_ 7

Yours faithfully, M ,,Auf
| Arasr ot

e MUk .
Saaimw G 2
rl Ramakanta Mallik /
Superintending Engineer x/ "[{i}&m.,
Drainage Division, Puri, Odisha ettt ke
Respondent® ht“'m"
. Sun:rltngf?dlr?g Engineor

N

Arainaas Division, Pud
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OFFICE OF THE SUPERINTENDING ENGINEER

DRAINAGE DIVISION, PURI
Email id: - eeddpuri@gmail.com

Letter No. 630 /WE Date. 10.03.2026

To
The Collector and District Magistrate, Puri

Sub: O.A No.149 of 2025/EZ filed by Sri Madanmohan Rout versus State of Odisha &

Others before the learned National Green Tribunal, Eastern Zone  Bench,
Kolkata,

Ref:- (i) T.O. letter No.2061 dtd. 02.12.2025

(1) letter No.1875/WE dtd.11.12.2025 O/o the Addl. C.E. Drainage Circle,
Bhubaneswar

In inviting a kind reference to the subject cited above, it is to state that, as per
direction of Hon’ble National Green Tribunal, Eastern Zone Bench, Koll::ata, and
recommendations of the joint committee the required estimate for construction of the
drain aside/around the “Landia Pokhari” has been prepared for an amount of
Rs.94.13 lakh and same has been submitted to the Competent Authority along with
drain alignment vide T.O. letter No.2031 dtd. 25.11.2025 for necessary administrative
approval of Govt, It has been duly examined by the competent authority of the
Drainage Organization and decided not to take up the work by the Drainage
Organization as the said “Landia Pokhari” is under the jurisdiction of Gram Panchayat
and said Pokhari lies under the PR & DW Department. In this connection, a
communication has been received from the Addl. C.E. Drainage Circle, Bhubaneswar
vide his letter No.1875/WE dtd.11.12.2025.( Copy enclosed)

This is for favour of kind information and necessary action,

Encl: - Copy of letter No.1875/WE dtd.11.12.2025.

M %ﬁ% Yours faithfully,
4,0)"’ oI \Q o ol
Superintending Engineer
Mw Drainage Division, Puri
/
(Y

Memo No. 631 / Date. 10.03.2026
Deputy Collet@ony submitted to the Additional District Magi='rate, Puri /Dub-Collector,
watirial, Clbsstor favour’of kind information & necessary action,

‘ Superintending Engineer
Drainnge Division, Purl
i Memo No. 632 / Date. 10.03.2016
Copy submitted to the Chief Engineer, Drainage, Cuttack/ Addl. Chief
Engineer, Drainage Circle, Bhubaneswar for favour kind information 8 necessary

action.
w7
Qerping
Superintending Engineer
Drainngn Division, Purd

A R T i £ P e
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OFFICE O1' THE ADDITIONAL CHIEF ENGINEER,
DRAINAGE CIRCLE, BHUBANESWAR, UNIT - VIII

Mail 1d- sedrainagebbse 12@gmail.com
ITTTT T o
V)-2019-20 - )85 W€ Date- |\. 12+ 202Y

he Superintending Engineer,

Drainage Division, Puri

Sub - Return ol Estimate for * Construction of RCC storm water drain on around Landia Pokhari drain
of Puri Sadar Block™.

Ref- Your Letter No. 2031/ve, Dt - 25.11.2025

Sir, ‘
With kind reference 1o the lelter and subject cited above, the detailed estimate for the work “

Construction of RCC storm water drain around Landia Pokhari drain of Puri sadar Block” amounting to

Rs. 94.13 Lakhs is returned herewith as the work comes under the concemed Gram Panchayat.

Theretore the Panchayati Raj Department may be requested to take up the work and accordingly

the committ+ iy e intimated for needful action,

This is for your information and nccessary action.

Encl: - Estimates: 3 nows ol baoklets.
Yours Faithfully
,\\\ﬂ"’s
A;idﬂﬁnﬂ Chicf"Engineer

‘ ““Drainage Circle, Bhubaneswar
MemoNo. 46 Jbue-_]-12 - 20387

Copyv Submitted to the Chief Engineer, Drainage, Cuttack for information and necessary action
with referciee 1o his Memo no. 598, dated 05.12.2025.

a[g
A(dmmn'u Cheef Engineer

it

m“g{jﬂn
'IMmmlee\ ovate PH°
CAAY,
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OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR, PURI

Letter No: \) b g__/.ludl. Date: 10+ 04202k

To
The Commissioner,
Puri Municipal Corporation, Puri

Sub: Construction of RCC storm water drain around “LandiaPokhari” at Kadhia Bandha,
Mouza Samanga, TahasilPuri — in compliance with directions of Hon’ble NGT

Ref:

1. Order dated 26.08.2025 passed in O.A. No. 149 of 2025 (EZ) by Hon’ble National
Green Tribunal

2. Letter No. 2031/WE dated 25.11.2025 of Superintending Engineer, Drainage
Division, Puri

3. Letter No. 1875/WE dated 11.12.2025 of Additional Chief Engineer, Drainage
Circle, Bhubaneswar

4. Letter No. 630/WE dated 10.04.2026 of Superintending Engineer, Drainage Division,

Puri
Madam,

In inviting a kind reference to the subject cited above, I am to state that the issue
pertains to restoration and protection of the water body namely “LandiaPokhari”, situated at
Kadhia Bandha in MouzaSamanga under PuriSadarTahasil, which is presentlyin a degraded
and non-usable condition.

Pursuant to the directions of the Hon’ble National Green Tribunal vide order under
reference (1), a Joint Inspection Committee conducted a detailed field inspection on
14.10.2025. Upon assessment, the Committee observed that immediate intervention is

‘ required and accordingly recommended construction of a peripheral RCC storm water drain
for diversion of wastewater to the main drainage channel, so as to prevent further
contamination of the water body.

In compliance thereof, the Superintending Engineer, Drainage Division, Puri
submitted a detailed estimate amounting to Rs. 94.13 lakh vide reference (2) for construction
of the said drain; however, the said estimate does not include the cost towards land
acquisition required for execution of the project, which is essential for its implementation.
Meanwhile, the Additional Chief Engineer, Drainage Circle, Bhubaneswar vide reference (3)

has returned the proposal, inter alia, indicating that the work falls under the jurisdiction of

¢ the Gram Panchayat and suggesting consultation with the Panchayati Raj Department.
(\ ‘U}ﬂ/ tﬂp{ In this context, it is pertinent to mention that consequent upon notification of Puri as a
OJ’V Municipal Corporation (Mahanagar Nigam), the said water body now falls within the



/

J

N/

jurisdiction of the Urban Local Body, thereby bringing the proposed work within the

administrative domain of the Housing &Urban Development Department.

The proposed project is of urgent environmental and legal significance, as it directly

relates to:

« Prevention of water pollution and environmental degradation
« Restoration and protection of a public water body
« Compliance with binding directions of the Hon'ble National Green Tribunal
« Safeguarding public health and local ecology
In view of the above facts and circumstances, 1 would therefore request that necessary
steps may kindly be taken for preparation of a fresh Detailed Project Report (DPR) and
submission of the proposal before the Housing & Urban Development Department at an early
date, so as to ensure time-bound execution of the work and strict compliance of the directions
of the Hon’ble Tribunal.

Early action in the matter is solicited.
Yours faithfully,

District Magistrat CoMéctor, Puri
Memo No: \ bb /Judl, Date: \0' OA‘-)O],»{)

Copy forwarded to the Principal Secretary,Housing &Urban Development
Department,Government of Odisha, Bhubaneswarfor urgent attention and subsequent
immediate action keeping in the view of Order dated 26.08.2025 of Hon’ble Commissioner,

NGT Kolkata passed in O.A No 149 of 2025.

District MagistrateN& Collector, Puri
Memo No: _\\b + /judl, Date: 100 A D000

Copy forwarded to the Superintending Engineer, Drainage Division, Puri for information and
necessary follow-up action.

District Magistrate &\CgHector, Puri

Memo No: \\ 68 /Judl, Date: \D. DA 2004

Copy forwarded to the Tahasildar, Puri for information and necessary follow-up action. He is
requested to extend necessary assistance to the Commissioner, Municipal Corporation, Puri
in the process of demarcation of land and to verify and identify land particulars, including
ownership details and classification (Kisam) of land, as required.

&M m@“' District Magis : & Collector, Puri
@, §
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OFFICE OF THE TAHASILDAR, PURI
Letter No. yg99 dt. 1o Y+ 26

To,
The Addl. District Magistrate, Puri

Sub:- O.A. No. 149 of 2025 / EZ filed by Sri Madanmohan Rout -Vrs- State of
Odisha & Others before the learned National Green Tribunal Eastern
Zone Bench, Kolkata.

Ref:- Dist. Office Letter No. 1018/ Judl. Dt. 26.03.2026.
Sir, |

In inviting a kind attention to the sﬁ‘bwct cited above, I am to
submit herewith the relevant documents i.e, copyof the Notices, alongwith
copy of pictures from the day of eviction on 2412.2025 and pictures of
construction of barbed- wire fencing around the periphery of Landia Pokhari for
filing of compliance affidavit before the Hon’ble Tribunal relating to O.A. No.
149/2025/EZ filed by Madan Mohan Rout.

M”\ Yours faithfully,

uf ] -k

e ﬁ';:/:v\ =

db Tahasildar Puri
mﬁﬂﬁam
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e R Sefieg
z OFFICE OF THE REVENUE INSPECTOR, SASANDAMODARPU
=S Letter No. 220 Date. |y ;. 9834

| To |

' The Tahasildar, Pyri

! Sub: Report in connection with National Green Tribunal Case No. 149/2025/£7
Sir,

As perthe instructi
NGT Case No. 149/202

't was found that the fol

On passed during joint visit on dt. 14.10.2025 in conn.ecnon Wlih
S/EZ, a local field inquiry was conducted. During the inspection,

lowing individuals are discharging untreated wastewalter dire;tly
into the “Landia Pong® [Khata 3206(Rakhita)plot no. 4741 Ac. 0.57] from their respective
houses:
1 Biay

Kumar Raut, S/a Pranakrishna Raut
¢ Kshettamohan Raut, $/0 Eka Raut
Bina Raut, Wio Jagabandhu Raut
Kunti Jena, W/o Jatia Jena
Sushanta Jena, S/0 Bhaskar Jena
Dhuna Raut, S/o Benu Raut
Maguni Raut, S/ Mauiji Raut .
8. Krushnachandra Malik, S/o Neela Malik
8. Raghu Malik, S/o Lakshman Malik
1C. Abhimanyy Malik, S/o Babaiji Malik
1. Bhramar Malik, S/o Nighi Malik
12 Bhramar Malik, S/o Aparti Malik
13 Kumari Malik, W/o Prafulia Malik
14 Purnachandra Raut, S/o Sadhu Raut
15 Chakradhar Raut, S/o Krushnachandra Raut
16. Sanjay Kumnar Raut, S/o Pranakrishna Raut
7 Pinku Raut, S/o Dhaneswar Raut
18 Padmacharan Raut, Sio Jadu Raut
19.Annapurna Raut, W/o Makunda Raut
20.Bishnu Charan Raut, S/o Gadi Raut

21.Upendra Mishra, S/o Dayanidhi Mishra
All these

D {.“ .

~ g

above persens are resident of Samanga samil Khandiabandha

M A&Th"" 1€ “or tavour of your king Information ang necessary action.

Yours faitht Iy
@l“’ 1O ]!J?-'(?

M R1. Sasandamodarpyr |
/g@)%

!
[
\ "cgﬂrf?"-- —-—= :
R ..,./'
hadirdal, Collector” True (opy ."QHCO
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. - 10860 / Date - 31.10_.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of

Liquid and Solid Waste

wel Additional District Magistrate (Judl), Puri
To,
(Below mentioned person(s))
1. Shri Bijay Kumar Rout S/o Prana Krushna Rout
2. Shri Khetramohan Rout S/o Eka Rout

3. Smt Bina Rout W/o Jagabandhu Rout

4. Smt Kunti Jena W/o Jatia Jena

5. Shri Susanta Jena S/o Bhaskar Jena

6. Shri Dhuna Rout S/o Benu Rout

7. Shri Maguni Rout S/o Mouji Rout

8. Shri Krushna Chandra Mallik S/o Nila Mallik

9. Shri Raghu Mallik S/o0 Laxman Mallik

10. Shri Abhimanyu Mallik S/o Babaji Mallik

11. Shri Bhramar Mallik S/o Nidhi Mallik

12. Shri Bhramar Mallik S/o Aparti Mallik

13. Smt Kumari Mallik W/o Prafulla Mallik

14. Shri Purna Chandra Rout S/o Sadhu Rout

15. Shri Chakradhar Rout S/o Krushna Chandra Rout
16. Shri Sanjay Kumar Rout S/o Prana Krushna Rout
17. Shri Pinku Rout S/o0 Dhaneswar Rout

18. Shri Padmacharan Rout S/o Jadu Rout

19. Smt Annapurna Rout W/o Mukunda Rout

20. Shri Bishnu Charan Rout S/0 Gadi Rout

21. Shri Upendra Mishra S/o Dayanidhi Mishra

f\\ M All are residents of Samanga-samil-Khandiabandha village

NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the




Details of Notice:

A

The above mentioned persons were found to be discharging solid and liquid waste into
Landia Pokhari (located over Khata No, 3206, Plot No. 4741, Kisam - Jalasaya, Arca — Ac.
0.57 in Revenue village — Samang). As a result, the water body is being polluted. Based on

the strictures issued by the Hon'ble Tribunal, [ am directed to inform you as follows -

You are required to remain present on 11.11.2025 at 11:00 AM before the Tahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid

waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the

relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar. Puri

Memo No. 10864 Dated 31.10.2025
Copy forwarded to -

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

LS}

. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

Tahasildar, Puri

e
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11330 / Date — 15.11.2025

Sub - Regarding pollution of Landia Pokhari at Mouza - Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Bijay Kumar Rout S/o Prana Krushna Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri ‘
Memo No. 11331 Dated 15.11.2025 |
Copy forwarded to -

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4., Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

Tahasildar, Puri

(e . e
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No, — 11332 / Date - 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza - Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Khetramohan Rout S/o Eka Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, [ am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11333 Dated 15.11.2025

Copy forwarded to -

|. Additional District Magistrate (Judicial), Puri for kind information.
2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat - for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

(% " Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. - 11334 / Date - 15.11.2025

Sub - Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref - NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Smt Bina Rout W/o Jagabandhu Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :

You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11335 Dated 15.11.2025

Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action,

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action 10 create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
G}ﬁb Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. - 11336 / Date - 15.11.2025

Sub - Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Jud! dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Smt Kunti Jena W/o Jatia Jena
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-

Tahasildar, Puri |
Memo No. 11337 Dated 15.11.2025 ‘
Copy forwarded to -

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action. ‘

3. Sarapanch, Gopinathpur Gram Panchayat - for necessary action to create ;
awareness and take steps for cleaning of the water body. ]

4. Revenue Inspector, Sasandamodarpur — for necessary action

.Sd-

Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11338 / Date — 15.11.2025

Sub - Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref - NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))
1. Shri Susanta Jena S/o Bhaskar Jena
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :

You are required to remain present on 24,11.2025 at 11:00 AM before the Tahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11339 Dated 15.11.2025

Copy forwarded to -

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create !
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

il! 5 | Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. - 11340 / Date — 15.11.2025

Sub - Regarding pollution of Landia Pokhari at Mouza - Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))
1. Shri Dhuna Rout S/o0 Benu Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025. you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in

Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11341 Dated 15.11.2025
Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat - for necessary action 10 create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
qﬂfy{a Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11342 / Date - 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Maguni Rout S/o Mouji Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11343 Dated 15.11.2025
Copy forwarded to -

Additional District Magistrate (Judicial), Puri for kind information.

Block Development Officer, Puri Sadar for necessary action.

Sarapanch, Gopinathpur Gram Panchayat - for necessary action 10 create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11344 / Date - 15.11.2025

Sub - Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Krushna Chandra Mallik S/o Nila Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :

You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri '
Memo No. 11345 Dated 15.11.2025
Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action. :

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create !
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

W Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. - 11346 / Date - 15.11.2025

Sub - Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Raghu Mallik S/o Laxman Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :

You are required to remain present on 24.11.2025 at 11:00 AM before the T. ahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11347 Dated 15.11.2025
Copy forwarded to -
I. Additional District Magistrate (J udicial), Puri for kind information.
2. Block Development Officer, Puri Sadar for necessary action.
3. Sarapanch, Gopinathpur Gram Panchayat - for necessary action to create

awareness and take steps for cleaning of the water body.
4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
‘!
W Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No, — 11348 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza - Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Abhimanyu Mallik S/o Babaji Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under
relevant provisions of the Environmental Protection Act, 1986.

the

-Sd-
Tahasildar, Puri
Memo No. 11349 Dated 15.11.2025

Copy forwarded to -

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action 1o create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

W Tahasildar, Puri
(
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. - 11350 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Bhramar Mallik S/o Nidhi Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letier No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, 1 am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended 1o be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11351 Dated 15.11.2025
Copy forwarded to -

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action 1o create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Wu’ﬂﬁ/’ Tahasildar, Puri
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@ *
/‘ OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. - 11353 / Date - 15.11,2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri
To,

(Below mentioned person(s))

1. Shri Bhramar Mallik S/0 Aparti Mallik
Resident of Samanga-samil-Khandiabandha village

Dectails of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :

You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11354 Dated 15.11.2025

Copy forwarded to —

Additional District Magistrate (Judicial), Puri for kind information.

I;

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action 1o create
awareness and take steps for cleaning of the water body. '

4. Revenue Inspector, Sasandamodarpur - for necessary action

-Sd-

Tahasildar, Puri
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@ *
OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. - 11355 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Smt Kumari Mallik W/o Prafulla Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landija
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahusildar.

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11356 Dated 15.11.2025
Copy forwarded to -

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat - for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur - for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. - 11357 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by duniping of

Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the

To,

1.

Additional District Magistrate (Judl), Puri

(Below mentioned person(s))

Shri Purna Chandra Rout S/o Sadhu Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :

You are required to remain present on 24.11.2025 at 11:00 AM before the Tuhasildar.
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11358 Dated 15.11.2025

Copy forwarded to —

L

=

C&Wh . Tahasildar, Puri
(/

C'f:;‘!ruﬁ CUIIi_‘f,‘IO-‘

Additional District Magistrate (Judicial), Puri for kind information.

Block Development Officer, Puri Sadar for necessary action.

Sarapanch, Gopinathpur Gram Panchayat - for necessary action to
awareness and take steps for cleaning of the water body.

Revenue Inspector, Sasandamodarpur - for necessary action

-Sd-
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No, - 11360 / Date — 15.11.2025

!I"‘|C‘
Y ,r‘rlf\\ o
.

Sub - Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref - NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri ‘
To,

(Below mentioned person(s))

1. Shri Chakradhar Rout S/o Krushna Chandra Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :

You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

8-
Tahasildar, Puri
Memo No. 11361 Dated 15.11.2025 l
Copy forwarded to -
1. Additional District Magistrate (Judicial), Puri for kind information.
2. Block Development Officer, Puri Sadar for necessary action,
3. Sarapanch, Gopinathpur Gram Panchayat - for necessary action to create

awarcness and take steps for cleaning of the water body.
4. Revenue Inspector, Sasandamodarpur — for nccessary action

-Sd-
Q{\)‘ﬂw Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI
Notice

Letter No. - 11363 / Date - 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Bclow mentioned person(s))

1. Shri Sanjay Kumar Rout S/o Prana Krushna Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in

Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows --

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tehasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11364 Dated 15,11.2025

Copy forwarded to -

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action 10 create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action
-Sd-
W Tahasildar, Puri
o
| wectoe
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. - 11365 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref - NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Pinku Rout S/o Dhaneswar Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tuhasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No, 11366 Dated 15.11,2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat - for necessary action 1o create
) awareness and take steps for cleaning of the water body.

Revenue Inspector, Sasandamodarpur — for necessary action

e -Sd-
M Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PUR!

Notice
Letter No. - 11367 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Casc No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Padma Charan Rout S/o Jadu Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated vnder the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11368 Dated 15.11.2025

Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action 1o create
awareness and take steps for cleaning of the water body.

4.

Revenue Inspector, Sasandamodarpur — for necessary action

8d-
W Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11369 / Date — 15,11,.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Smt Annapurna Rout W/o Mukunda Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in

Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, | am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tuhasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11370 Dated 15.11.2025

Copy forwarded to -

1. Additional Distriet Magistrate (Judicial), Puri tor kind information.

2. Block Development Officer, Puri Sadar for necessary action,

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action 1o create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for nccessary action

-Sd-

(}ﬁ" Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11371 / Date - 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of

Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Bishnu Charan Rout S/o Gadi Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letier No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11372 Dated 15.11,.2025
Copy forwarded to —

. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat - for necessary action 1o create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
bW Tahasildar, Puri

Deputy Colleetn,,
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11373 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,

(Below mentioned person(s))

1. Shri Upendra Mishra S/o Dayanidhi Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :

You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liguid
wasle into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11374 Dated 15.11.2025
Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action,

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action 10 create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

/ﬁ{;\dyﬂ. Tahasildar, Puri

277



i

e e R T T g S

“‘-“—‘

eRAN@Ie, Qo @ QOB

aq e LR 222

QY .

Q80 qm@ Qe O: gieqe 819

gqxf{;«r- Clolpl, U1~ C€OT <l - york

Sua - GAle - QA ISl °A8 3200 @ Q¢ 04
- B odieg faIae ARSI 6 08 ¥ 2AARE aig 69159

Ao/,

d A9 esde, 2106g S8R ¢oad 6a 999 206Y 0]
9Q° 80 QM LEEDIO_ (AN LS
gOR QAIIYRAI IE* RR.8R.9098 ol qaie €00 916a G
QGie € 2-00 G168 5% BAST ARSI Q160 691G AGEAR! QAN I
colGC ARIA 68 2104 § |61 QIR
Q Q6 A98 ¥9¥ ¢ 6Q 4RI AGYI 6IHA 6Q duIARd
Adle RINER cam I.°
WISHRRIP 9RE @AIAS Qg

q qiea 220 Y0Aq PARAIY Qg8 60 <€ QIdURAQ gga: adia &3 a1 ogHg

5n10Q 9eIn 9e° Qaloa 0%, AR Qe
67Q1q QIZ8E 0a° 969 Q ZINCEAT ARIAGR QIR Qa2 €aINA € Q00 NQ*°

00_owweard

@086 @

cOn Liasel faaR 2gad|

60, 63461 960 2R, RCBC U Q1 NC AGAIN], BFEI FFEACT (A°CAINT)
si@e, 00N Q ARl 8 UPA I 6al pf QR AR, RTI0 Q geée QueRl
goRIa, HgIRee QAOAE 2RI1R6A BAGIGIY RENAS 2GOI91, A8 6AIKE1 F EAURT
96’ ORI0 NIREQ GAF UG G0% edieg ANIAR MG AYSl 018 QIS 98,0v0/- ORI
rr:'}no-r.,-. g0 6@ 6609) FHRIR A0 HOQS 6969 ATHIRAR 9ed saie wid, QI
21064 €9.29.9098 o6 AR €R100 PIEA R G2UM @ JHIRD6A REED FS1 Q16!

coa 10 0Id 2Ige GgB

&
Treare P wMﬁj (__,/ ST Uil

\ecte™
ROV At*

W

K (ﬁfEa_ﬁm Anrexvke - 12 Higd (8
56&)1@5

(Gude F0I6)

d@m! rov,in I .

QY - 34 f,!’

[n‘mll l;nh mnl -0

o o1 ane afia qgzee

q 4741 6@ 29TQ Qg2 cOIERIEa 997 qQ°

gy L2IMONO

SRS ARG 69164
g%.e¢. 9098 QY

@ @198 9di2

| 60 QIT6 6AlgI - AFIEr 65 2080 §Ie! Qe M9 09

gRISe 62agal 501G -2IQEEMT

Q0e QQ‘!G“Q}. s {lalty QIR 20ES G‘QG'SGi 2N 36000

ol A6 GF 9OR 6061 @6R, 10d SiF3S

ERENCIN-021- G?”SQ]G‘G‘ AY@GL, L

B ~,

Jrue {’f{)py_ Altesieq

Tahasildar Pun




Lclter No. - ]D‘_Q‘Q;)_ - qr, T

To,

Sub - Notice for removal of outlets dischargin

OFFICE OF THE TAHAS\LDAR, PURI

(Judiclal Section)

Emall = tah,purl-od@od.nov.ln

Bijay Kumar Rout $/o Prana Krushna Rout of Samanga Samil Khandiabandha

Mi- Camang | kh-1368, PA- 9385
v

g Liquid & Solid Waste into Landia Pokhari
located at Mouza - Samanga in Plot No., 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter
No. 13230  pated LS+41- 2628 and vide Letter No. 10860 _ Dpated
3" ' J0-2¢A¢ to appear before the undersigned on 11. 11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets difectly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of thic Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance anc are still
continuing to discharge liquid and solid waste directly through the outlets inio Lardia

Pokhari.

Therefore, in accordance with the authority empowered to the uncersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Crissa Irrigation (Amendment) Act,
1693 & under the relevant provisions of Orissa Land Reforms Act, 1960; ! c2il upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the iliegal and wilful continuance of liquid and solid was'.c,dj:harge into Landia
Pekhari.

— 0 L
W Tahasildar-cum-Irrigation Officer, Puri
/ < ‘t(}’..“" e
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OFFICE OF THE TAHASILDAR, PURI

(Judiclol Section)
L i _ . Emoll—1ahpuri-od@od.aovin R
Lettor No. - | Q }'3-.5 - Date- Y+ [

To,

Kshetramohan Rout 5/0 Eka Rout of Samanga Sami! Khandiabandha

M7- Sowang . Lh- J8a2, Pl- 9349

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza ~ Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter
No. N3O  Dated NS.~ue=sand vide Letter No. \o RSy Datec
DO N\ =Kto appear before the undersigned on 11.11,2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of natices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still

continuing to discharge liquid and solid waste directly through the outlets into Langis
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as t0 why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees anly) shall not be imposed on you in the form of arrears of land revenue for

the illegal and wilful continuance of liquid and solid waste discharge into Landia
Pokhari. =

G 20

Tahasildar-cum-Irrigation Officer, Puri
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OFFICE OF THE TAHASILDAR, PURI
(Judiclal Section)
_bpll=tahpurk:od@od.gov.in ~

.Lettr:r No. - \‘RML__ ;;H-‘ " M____\Ris‘__

To.

Bina Raut W/o Jagabandhu Raut of Samanga Samil Khandlabandha

M2 Docarea o Muado. Nee Mas, 08ah AN

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza - Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

I, the undersigned, hereby inform you that you were served notices vide Letter

No. \NN o Dated «&.\.acand vide Letter No. no&q  Dated

2, ©.a&e= 10 appear before the undersigned on 11.11.2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
priorintimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pckhari.

(%La e
Tahasildar-cum-Irrigation ofﬁcw Puri
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OFFICE OF THE TAHASILDAR, PURI

(Judiclol Saction)

— - hmell=tah.pucled@od noy.In .

cetter Nov s _AR QDL Dote- {4, } 2 - ng

1o
Kunti Jena W/o Jatia lena of Samanga Samll Khandiabondha

MZ-Soavmanym - \teada s D L Al cNeh Yy

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza - Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter

No. \\any o Dated w§.aa0 255 and vide Letter No. \ORA& Q) Dated

DOA\N2.L10 appear before the undersigned on 11.11.2025 at 11:00 AM and on

24,11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

I'am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the'erissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960: | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pokhari,
ma A

Tahasildar-cum-Irrigation Officer, Puri
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OFFICE OF THE TAHASILDAR, PURI

(Judiclal Section)

_ fmall=tohpureod@od.poptn
tetter No. - fﬂ_m Date - W_Lﬂ-_l 2 32 :J_{__

To,

Sushanta Jena S/o Bhaskar Jena of Samanga Samil Khandiabandha

N - Ssassamg NN A S, M\ N ay

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter

NO. NNy oy Dated \&.\.=and vide Letter No. \OR&Q  Dated

O W0+ s Xto appear before the undersigned on 11.11.2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemcd proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza —Samanga in Plot No. 4741 of Khata No. 3206.

I'am to inform you with regret that despite adequate service of riotices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are st
continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authnrip; empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendmient) Act,
1993 & under the relevant brovisioﬁs of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why acticn
as deemed proper that includes a penalty of Rs. 25,000/- {(Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste
Pokhari.

discharge i~t¢ Landia

T

Tahasildar-cum-Irrigation Officar, Puri

(# OO g e

“Tahanldar Purs
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OFFICE OF THE TAHASILDAR, PURI
(Judiclal Section)

Emall = tahpurl:ou@od.iovip

Letter No, - IQQE\Q_ Date _B.‘_L:’-QL

Dhuna Raut $/o Benu Raut of Samanga Samil Khandiabandha

WM [honeamal |, \Woaades. Mg Gt eds ek -NnSN

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari

located at Mouza - Samanga in Plot No, 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter

No. \W™W o Dated \S.\\ > and vide Letter No. \QRS O _ Dated

b\ 2L to appear before the undersigned on 11.11.2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza - Samanga in Plot No. 4741 of Khata No. 3206.

I'am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are st
continuing to discharge liquid and solid waste directly through the outlets into Landis
Pokhari.

Therefore, in accordance with the authontv empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960 | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs, 25,000/~ {Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste d:scharge into Landia

Pokhari,
»4/7?}7;23’

Tahasildar-cum- !rrigahon Officer, Puri

o - ’_,-'
/Q/O i q\\a("“[ 4 ’ “Copy ftesieu

J{’ -—Taha:ﬂldar Purt
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tetter No. 12RO - Date -

To,

wXa i ‘,"‘_ =
detd x
OFFICE OF THE TAHASILDAR, PURI
(Judiclal Saction)

__Emall=tahputad@ongovl

Maguni Raut $/0 Mauji Raut of Samanga Samil Khandiabandha

W SarearyE, Miee o FOSN , ANGEeNSARN

sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari

located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

oA & to appear before the undersigned on 11.11.202

I, the undersigned, hereby inform you that you were served notices vide Letter

No. NN o Dated A= € and vide Letter No. \ORK Q) Dated

5 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets inte Landia

Pokhari,

Therefore, in accordance with the authority empowered to the uncersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amenament) Act,
1993 & under the‘{e}gyant provisions of, Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:C0 AM in
person or through your authorized representative(s) to show cause as to wi'y aclion
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five 1ncusand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pokharl.
L _,/a/m,l,f 025

Tahasildar-cum-Irrigation Officer, Puri

Taﬁasﬂdm Purs.
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@Em""!'} Y
OFFICE OF THE TAHASILDAR, PURI
{Judiclal Section)

gl = tahpoiclad@od. coy.In

Letter No. _\,ZL'.{E\X_ pate- __ M |2 - 2_'!—-:

To,

Krushnachandra Malllk $/o Neela Mallik of Samanga Samil Khandiabandha

W - Lormanag , Weado- 4HER L Ao LA\ N X N

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari

located at Mouza — Samanga in Plot No, 4741 of Khata No. 3206

Madam/Sir,

1, the undersigned, hereby inform you that you were served notices vide Letter

No. N\ o Dated nS.w=>X"and vide Letter No. \ORS O  Dated

e\ to appear before the undersigned on 11,11,2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari .ocated at
Mouza - Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance anc are still
continuing to discharge liquid and solid waste directly through the outlets into Landis
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959;.u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to way action
as deemed proper that includes a penalty of Rs, 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia
Pokhari,

T

Tahasildar-cum-Irrigation Officer, Puri

o -
(A \ d
0 o .IIUC/COD}'.
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OFFICE OF THE TAHASILDAR, PURI
(Judiclial Section)

Emall = tah.purl-od@ad.pov.in

S Date - _L\._)Q_QE

Letter No. - {_Q,m

Raghu Mallik S/o Lakshman Mallik of Samanga Samil Khandiabandha

'\\‘_\?,“__Ml e =~ e D, 4 AD TR

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari

located at Mouza - Samanga in Plot No. 4741 of Khata No. 3206

\

Madam/Sir,

I, the undersigned, hereby inform you that you were served notices vide Letter

No. ANSES O Dated \R.ae w3gand vide Letter No. ANOR&Q  Dated
RS \O 2 to appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari lccated at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

!'am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landiza

Pekhari. ) N, W

Therefore, in accordance with the authority eﬁwpowéred to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s S of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or thraugh your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs, 25,000/~ (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pokhari,
/
a0 8085
Tahasildar-cum-Irrigation Officer, Puri
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OFFICE OF THE TAHASILDAR, PURI

(Judiclal Section)

Lmu[]:_l.l].|‘Illl'.|_'UII(j'l__u|_l_,]:nv.|I"‘I s

Letter No. - \Ri‘i}; o ﬁ_—;;“-' _ﬁ——ta 9.-‘:“

To.

sub - Notice for removal of outlets discharging Lig

Abhimanyu Mallik $/o Babaji Mallik of Samanga Samll Khandiabandha

W SSton @ a0 ATS0H L Sxake SUERND

uid & Solid Waste into Landia Pokhari

located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

0.\ +»5to appear before the

|, the undersigned, hereby inform you that you were served notices vide Letter

No. "\ Dated a&.\w»e=and vide Letter No. NORXES Q. Dated
undersigned on 11.11.2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia

Pokhari.

Therefore, in accordance with the authority 'emhuwered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia
Pokhari.

Z55 2008

Tahasildar-cum-Irrigation Officer, Puri
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Latitude: 19.823931

Longitude: 85.824077

Elevation: 16.46+1.81m . ;
Accuracy: 5.236 m -
Time: 24-12-202511:30

Note: Eviction at Landia Pokhari
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| atitude: 19.823442
itude: 85.824331
Elevation: 18.26£3.49 m
accuracy: 47.58 m

ime: 24-12-2025 1210
Note: Eviction at Landia Poks
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Longitude: 85 824268
Elevation: 18.26+8.26 m
Accuracy: 5955 m _
Time: 24-12-2025 12113
Note: Eviction at Landia Po

S
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atitude: 19.823495
Longitude: 85.824444
Elevation: 16.26¢5.6 m
) - 7.909 m

- 24-12-202513:10 !
Note: Eviction at Landia Po : -
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Latitude: 19.823255
Longitude: 85.824431
Elevation: 16.4624.21 m
:17.36 m

Time: 24-12-2025 13:39
Note: Eviction at Landia Po
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Puri, Odisha, India ™=
Rrff+2mw, Khandia Bandha, Puri, Odisha 752002,
India

B4 ot 1 823346° Long 85.824037°

-9 Wednesday, 31/12/2025 09:03 AM GMT +05:30
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, Odisha, -

Rrff+2mw, Khandia Bandha, Puri, Odisha 752002,
India

Lat 19.823307° Long 85.824095°

Wednesday, 31/12/2025 09:03 AM GMT +05:30
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15:41:11
Fri, 0270172026, 3:41:11 PM

RRFF +2MW, Khandia Bandha, Puri, Odisha
762002, Indie

Lat: 19.8233°, Long: 85.8241°
@ 2432°C #459mjs @ 53%




Latitude: 19.823337
Longitude: 85.824108
Elevation: 6.21+¢3.00 m
Accuracy: 4.24 m

Time: 28-01-2026 11:38:10
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o ~ -
Latitude: 19.823564 -3
Longitude: 85.824492 .
Elevation: 6.85+4.03 m
Accuracy: 4.75 m ' ;
Time: 28-01-2026 11:43:31 ’ P
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de: 19.823899
- 85.824126
:7.64+x480 m

racy: 523 m
fime: 28-01-2026 11:47:11
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< DR L PERINTENDING ENGINEER |
Ema GE DIVISION, PURI |
Letter No. 20¢) /WE ‘ = eeddpuri@gmail.com .
To Date. ¢2. 12. 20%% \

The Collector i
an ; .
d District Magistrate, Puri |
Sub: O. A No.149 of

Odisha &.0Othe
Bench, Kolkata.

rzot?SIEz filed by Sri Madanmohan Rout versus State of
S before the learned National Green Tribunal, Eastern Zone

Ref:- You
dtd, 1§0’:1K1i 20{? ce Letter No.-3939/Judl, dtd.29.10.2025, Letter No.4186/Judl,
»17.11.2025 and Letter No.-4493 /Judl, dtd.02.12.2024.

Sir,

" _In Inviting a kind reference to the subject cited above, it is to state that, as per
b H.Gn'ble National Green Tribunal, Eastern Zone Bench, Kolkata, and
TCCf?mme?-;danonS of the joint committee the required estimate for construction of the
drain aside/around the “Landia Pokhari’ has been prepared for an amount -
Rs.94.13 lakh and_submitted to the Competent Authority vide letter No.2031 dtd.
25.11.2025 for necessary administrative approval of Govt. (copy of letter enclosed)

[ Further, the compliance with the order dated 04.11.2025 passed by the
Honble National Green Tribunal, Eastern Zone Bench, Kolkata, the costs of
Rs.10000/- has been deposited through Demand Draft, bearing DD No. 78788

dated.01.12.2025 drawn in favour of “Registrar, National Green Tribunal’,
payable at New Delhi. (copy of Demand Draft enclosed)

The said Demand Draft is being sent through courier service on
01.12.2025 to ensure timely compliance with the directions of the Hon'ble

Tribunal.

The This is for favour of kind information and necessary action.

he letter sent to the Registrar, National Green Tribunal,
Bench, Kolkata,
{ Demand Draft No. 787886 Dated 01.12.2025
?i)) gﬁg; gf the Courier Receipt No. 100438906501
4) Copy of letter No.2031 dtd. 25.11.2025

Encl: - 1) Copy of t
Eastern Zone

Yours faithfully,

ot b ﬁ, 7l sy
' Superintending Eng‘ineer

T o
- e

T Ll - Drainage Division, Puri |
| 2062~ Date. 02 1213035 |

Memo Naéopy submitted to the ﬁ.sdditional District Magistrate, Puri for favour of your

/%fw kind information & necessary action. )
( o (‘,o‘&“’;' past’ (‘a T ;[
e Superintending Engineer
‘w Drainage Division, Puri

[
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FICE OF THE SUPERINTENDING ENGINEER

o
"ORAINAGE DIVISION, SHREE VIHAR, PURI

. Emall id: - eeddpuri@igmail.com
Letter No. 2054 Date. 01.12.2025
TO
THE REGISTRAR

NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH
KOLKATA

Subject: Submission of Demand Draft towards costs in compliance with order
dated 04:11.2025 in OA No. 149/2025/EZ.

Respected Sir,

1, Shri Ramakanta Mallik, aged about 48 years, Son of Jadunath Mallik,
presently working.as. Superintending Engineer, Drainage Division, Puri,
Odisha (Respondent No. S) in Original Application No. 149/2025/EZ,
Madanmohan Rout versus State of Odisha & Others., most respectfully

submit as follows:

1. That | seek_to.place on record my compliance with the order dated
04.11.2025 passed by the Hon’ble National Green Tribunal, Eastern
Zone Bench, Kolkata, in the above-mentioned matter.

2. That in pursuance of the said order, [ am depositing the costs imposed
by the Hon'ble Tribunal by way of a Demand Draft, bearing DD No.
787886, drawn in favour of “Registrar, National Green Tribunal”,
payable at New Delhi, as directed by the concerned authorities.

3. That gince | am presently posted in the State of Odisha and considering
the geographical distance and administrative constraints, the said
Demand Draft is being sent through courier to ensure timely
compliance with the directions of the Hon'ble Tribunal.

4, You are requested to kindly accept the enclosed Demand Draft as due
compliance with the order dated 04.11.2025.

—_—

Yours faithfully,

s MUK
e_a,mdQ* 1‘12". ). 28
shri Ramakanta Mallik patedtes]
&)
AETT s

Superintending Engineer
Drainage Division, Puri, Odisha

Rcsponde%&g é
Sup dig Englnesr
De e PV
w.tal.‘ﬂ“"ewm
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OFFICE OF THE TAHASILDAR, PURI
(Judicial Section)
o Email - fahowlod@odgovn e
LetterNo.-st-’Jrg Date - 0 12 2olS
To,

The Asst. Collector, Judicial Section,
Collectorate, Purl

Sub — Regarding compliance to the Order dated 04.11.2025 of the Hon’ble NGT, Eastern
Zone Bench, Kolkata in O.A. No. 149 of 2025/EZ filed by Sri Madan Mohan Rout -
Vrs- State of Odisha & Others

Ref— Letter No. 4491/udl Dated 02.12.2025 of your good office
Sir,

In inviting 3 kind attention to the subject cited above, | am to inform that as
consulted with Ld. Advocate Ms. Mugdha Pande for compliance in the Order dated
04.11.2025 of the Hon’ble NGT, Eastern Zone Bench, Kolkata in O.A. No. 149 of
2025/€Z filed by Sri Madan Mohan Rout -Vrs- State of Odisha & Others; the
undersigned has already taken steps for payment of the penalty amount Rs. 10,000/-
(Ten Thousand Rupees only) in personal capacity vide Demand Draft No. 444197

Dated 01.12.2025in favour of the Registrar, National Green Tribunal payable at New !

Delhi.

The compliance report along with the Original Demand Draft has been sent to
the Registrar, National Green Tribunal, Eastern Zone Bench, Kolkata vide a private

courier service (DTDC) on 01.12.2025. The tracking number of the package is -

V4000564908.

Further, the undersigned is taking necessary steps for compliance to the
orders of the Hon’ble NGTiin informing the households to prevent discharge of liquid
or dumping of solid waste. It is pertinent to mention here that the undersigned had
issued notices twice to the said households for appearance at Tahasll Office, Puri;

however, each time none of the households appeared despite adequate service of




~ N
notice. Therefore, necessary steps for punitive actions have been planned to be taken

N against the sald households as per the provision of the Orissa Irrigation Act, 1959 and
the Orissa Land Reforms Act, 1960,

This is favour of kind Information and necessary action.

Engl -
1) Copy of the letter sent to the Registrar, National Green Tribunal, Eastern Zone
Bench, Kolkata

2) Copy of the Demand Draft No. 444 197 Dated 01.12.2025
3) Copy of the Courier Tracking Receipt with No. V4000564908

JA11S pate: P2 12: LoAS

Memo No:

Copy submitted to the Additional District Maglstrate (General),
information and necessary action.

Puri f

/0,[.,{“7;':1“"’{

Tahasildar, Puri

-j'g-—”!q Date: ol 12 2olS

superintending Engineer, Drainage Division, Puri / the Block
sadar for favour of kind information and ne}eh"ﬂ'ﬁfac o,

(d ,é’}xﬂf’?:?‘g,?f

Tahasildar, Puri

Memo No:

Copy forwarded t0 the
Development Officer, Purl

Memo No: 12115 Date: 02 12202y

Copy submitted to the Additional District Maglstrate (Revenue), Purw Collector,
purl for favour of kind information and necessary action. (

Ao t?t) T
Tahasildar, Purl
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emoto: 2 14 Date: G+ 14 A0dS ‘
\ COpy submitted to the OSD to Collector & District Maglstrate, Purl for (?r of kind

\ﬁﬁorma’c‘mn of Collector & District Maglstrate, Puri
e ‘
ait edf; “! //4,7.' Pr: 0’§

Tahasildar, Puri

/ el
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.._”r w; Datc: OJ ,ngg _'?0)'{
T
/" Nio,
THE REGISTRAR,
NATION AL GREEN TRIBUNA, EASTERN ZON I, BENCH
KOLKATA

Subjeet: gubmission of Demand Draft towards costs in compliance with order
dated 04.11.2025 in OA No. 149/2025/EZ.

Respected Siry |

1, Shri Abhisek Dash, aged about 33 years, Son of Anil Kumar Dash, presently
working as Tahasildar, Puri Sadar, Puri, Odisha (Respondent No. 6) in Original
Application No. 149/2025/EZ, Madanmohan Rout V- State of Odisha & Ors.,
most respectfully submit as follows:

4. That 1 seek to place on record my compliance with the order dated
04.11.2025 passed by the Hon’ble National Green Tribunal, Eastern Zone
Bench, Kolkata, in the above-mentioned matter.

2 That in pursuance of the said order, | am depositing the costs imposed by
the Hon’ble Tribunal by way of a Demand Draft, bearing DD No. 444197,
drawn in favour of «Registrar, National Green Tribunal”, payable at New
Delhi, as directed by the concerned authoritics.

%, That since 1 am presently posted in the Statc of Odisha and considering the
geographical distance and administrative constraints, the said Demand
Draft is being sent through courier to ensure timely compliance with the

directions of the Hon’ble Tribunal.

4. You are requested 0 kindly accept the enclosed Demand Draft as due
compliance with the order dated 04.1 1.2025.

Yours faithfully,

()ace ., (uRT épgj"hd( Da"/z | ‘

01214 08§
Abhisek Dash
Tahasildar, Puri Sadar, Dist - Puri
Respondent No. 6

(Tyeore 2RY MM% Tahasildar, Par ‘
olt ;
/(ﬁd{f”;’\\pﬂ"
0P aal
% .&f"\'
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’ OVFICY, OF VIE DISTRICT MAGISTRATE & COLLECTOR, PURI
/“\P ' JUMCIAL SECTION
Eomail D= spuddicindpue 2028 o il o
Letter N WAy [dadt - 05 fue 2007,
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To
The Tahaslidar, Purl.
Sub- O.A No 148 of 2025/EZ filed by Sri Madan Mghan Rout -Vrs-’ State
of Odisha & Others before the learned National Green Tribunal,
Eastern Zone Bench Kolkata.
Ref:- This office memo No 3937/Jud! dt 29.10.2025

This Office Letter No 4189/Judl. Dt17.11.2025

Sir,

In inviting a reference to the letters on the captioned subject, | am directed
to say fhat the Hon'ble NGT, in its order dated 04.11.2025 in OA No. 149 of
2025/EZ, directed immediate action for restoration and rejuvenation of
ponds/water bodies and issuance of notice to households near Landia Pokhari to
prevent discharge of liquid or dumping of solid waste. You were instructed vide
Letter No. 4189/Judl., dated 17.1 1,2025, to ensure compliance with the Tribunal's
orders within two months and to ensure payment of Rs. 10,000/- within one month.

No compliance has been submitted till date.
Hence, you are therefore requested to furnish the compliance report by |
02.12.2026 at 8:30 PM for further necessary action.

This may be treated as MOST URGENT.

o e,u’f “’f Yours faithfully,
cst
ot
= X

e
] \ ()b
&Uﬁ Asst, (‘.ollemal. Puri

(W pae?

h“.ﬂ- (¥ Scanned with OKEN Scanne|
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anIae Qfs qiduea 460 U9 6312, I8 \v\/’
989009 '
qm QG‘Q, qm Water Works Road,Puri
762002
OFFICE OF THE PANCHAYAT SAMITI  gri-bpuri@aicin
PURI SADAR,PURI orlbpuri@gmailcom

L. No. XI11-25/2025/ 867/ JGP Date. (/.12 - 2 014"
To
The Additional District Magistrate, Purl 4

Sub:- Regarding Compliance to the order dated 04/11/2025 of the Hon'ble NGT, Eastern
Zone Bench,Kolkata in 0.A No.149 of 2025/EZ filed by Shri Madan Mohan Rout
“VRS-State of Odisha & Others.

Reference No.-491/ JUDL Dt:- 02/12/2025 of your Good Office.

Sir,

In inviting a kind reference to the subject cited above, | am to inform that for
compliance of order Dt-04/11/2025 of the Hon'ble NGT, Eastern Zone Bench, Kolkata in 0A
No.- 149 of 2025/EZ filed by Shri Madan Mohan Rout -Vrs-State of Odisha & Others, the
undersigned as already taken steps for payment of the penalty amount of Rs.10000/- (Rupees
Ten Thousands Only) in personal capacity vide Demand Draft No- 916028 Dt- 04.12.2025 in
favor of the Registrar, National Green Tribunal payable at New Delhi.

The Compliance Report along with the Original Demand Draft has been sent to the

Register ,National Green Tribunal, Eastern Zone BenchKolkata vide Speed Post of India Post
on Dt:- 04.12.2025 and the tracking no. of the post is E0822817844IN.

This is for favor of kind information & Necessary action
Encl:- 1. Copy of the letter sent to the Registrar NGT, Eastern Zone Bench Kolkata
2. Copy of the Demand Draft No. 916028_Dt 04.12.2025
3, Copy of the Speed Post of India Post tracking receipt with no, E0822817844IN
Yours Sincerely,
§
A

Block Deve[e¢pment Officer
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~EREGISTRAR,
NATIONAL GREEN TRUBUNAL BASTERN ZONE BENCH
KOLKATA.

Submission of Demand DraR towards costs in compliance with order dated

SUB:
04/11/2025 in OA no. 149/2025/EZ

Respected Sir,
| Shri Sambeet Satapathy, Aged about 36 years, son of Manabhanjan Satapathy,

ently working as Block Development Officer, Puri Sadar Block, Puri,0disha(Respondent

pres
Z, Madan Mohan Rout vrs. State of Odisha and

No. 03) in original Application no.149/2025/E
others, most Respectfully Submit as follows:
1.That | seek to place on record my compliance with the order Dt:
by the Hon'ble NGT, Eastern Zone Bench,Kolkata in the above mentioned matter.
2That in pursuant of this said order, I am depositing the cost imposed by Hon'nle
Tribunal by way of a Demand Draft, bearing DD no: 916028 Dt:- 04.12.2025, Drawn in favor of
1 Green Tribunal”, Payable at New Delhi, as directed by the Concerned

-04/11/2025 passed

“Registrar Nationa

authorites.
3. That since | am presently posted in the state of odisha and considering the

Geographical distanced and administrative constraints the said Demand Draft is being sent
through Speed Post to ensure timely compliance with the directions of the Hon'ble Tribunal,

4. You are Requested to kindly accept the enclosed Demand Draft as due compliance
with the order Dt 04.11.2025.

Yours Faithfully, 7/

evelopment Officer
i Sadar Block, Dist-Puri

ﬁlﬁm Officer

url Sadar, Puri
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OFFICE OF THE PANCHAYAT SAMITI grishpuri@nic.in
PURI SADARJ’UR' U_[',iﬁp_lil'igrf)ilma” com

To

The Additional District Magistrate, Puri

Sub:- Regarding Compliance to the order dated 04/11/2025 of the Hon'ble NGT,
Eastern Zone Bench,Kolkata in 0.A No.149 of 2025/EZ filed by Shri Madan
Mohan Rout -VRS-State of Odisha & Others.

Reference No.- Letter No. 1018/Jud! Dt. 26.03.2026 of ADM,Puri
This Office Letter No. 8671/GP Dt. 04.12.2025
491/ JUDL Dt:- 02/12/2025 of your Good Office.
Sir,

In inviting a kind reference to the subject cited above and in continuation of the letter
quoted above 1 am to inform that following action has been taken for compliance of order
Dt:-04/11/2025 of the Hon'ble NGT, Eastern Zone Bench, Kolkata in OA No.- 149 of 2025 /EZ
filed by Shri Madan Mohan Rout -Vrs-State of Odisha & Others:

1. As directed by the Hon'ble Tribunal, the undersigned has taken steps for payment of
the cost imposed to the amount of Rs. 10,000/- (Ten Thousand Rupees only) in
personal capacity vide Demand Draft No. 916028 Dt. 04.12.2025 in favour of the
Registrar, National Green Tribunal. The original Demand Draft was mailed through
India Post on 04.12.2025. The tracking number of the package containing the original
Demand Draft is EO822817844IN.

Copy of the Demand Draft with No.916028, Copy of the Tracking receipt of the India

Post package have been annexed herewith as Annexure-A.

2 The Office of the undersigned had taken prior steps for implementation of
recommendation of the Joint committee as per order dated 26.08.2025 of Hon'ble
National Green Tribunal, Eastern Zone Bench, Kolkata in connection with OA No.
149/2025/EZ filed by Madan Mohan Rout-vrs- State of Odisha & others and
directions received by Letter No. 3936 dt. 29.10.2025 of the Office of Collector and

District Magistrate Puri.
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. Awareness meeting involving the general public & households Iving nearby | 4y,
Pokhari was conducted on 04.12.2025 in the Ramchandi community hall of the locau

involving identified households, local residents, Local ward member (Ward N, 6}
Sarpanch and Panchayat Executive Officer of Gopinathpur Gram Panchayat to sensmz,e o
them regarding not to pollute Landia Pokhari by dumping waste into it. Further, in the
said meeting the participants were sensitized to dispose ofF source segregated waste
though battery operated Door to Door Waste Collection Vehicle operated by
Gopinathpur Gram Panchayat.

Photograph of the awareness meeting is annexed herewith as Annexure-B/4 series,

4. The waterbody Landia Pokhari and its surrounding areas have been identified as
Cleanliness Target Units (CTUs) for regular cleanliness drives out of funds available
under Swachh Bharat Mission by Gopinathpur Gram Panchayat to ensure cleaning of
waste dumped at site. Legacy waste at the site was cleaned on 04.12.2025 by

Gopnathpur Gram Panchayat.

Photograph of the site before, during and after the cleanliness drive and as on

Dt.08.04.2026 is annexed herewith as Annexure-C/4 series.

Door to Door Waste Collection Vehicle is being operated on a daily basis by

Gopinathpur Gram Panchayat to collect source segregated wastes from households
and establishments around the periphery of the waterbody LandiaPokhari

hotograph of Door to Door Waste Collection is annexed herewith as Annexure-D/4
series.

Response in the capacity of OP No. 4 (BDO,Puri Sadar) has been submitted on Dt

09.04.2026 with the counsel for the state for necessary filing before the next date of
hearing.

A copy of the response affidavit is enclosed as Annexure-E

This is for favor of kind information & Necessary action

Encl:-

As Above

Yours Sincerely,
/ment Officer

Block

Develop
\dﬂb o BuckDevelopment Officer
g(y w(‘ P‘ ~._ Puri Sadar
0.,@\#
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